
                                    

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No-222 of 2022 
GR Case No-394 of 2022  

U/S-326/325/323/34 of IPC 
 

ORDER 

15.02.2022  

Ld. Advocate of the accused person, named, Sri Sonmoni Bania 

filed hazira.  

Case diary as called earlier vide order dated-04.02.2022 

received today.   

Heard both the sides and perused the case diary meticulously. 

By this order this Court proposed to dispose of the bail 

application filed for the accused person named Sri Sonmoni 

Bania, who is languishing in judicial custody since from 

03.02.2022.  

On perusal of the entire case record, it disclosed that the instant 

prosecution case sets in motion against the above named 

accused person on filing an ejahar by the complainant Must. 

Majani Begum on 02.02.2022 alleging inter-alia that on the said 

date at about 03:10 PM, accused named Sri Sonmoni bania and 

other accused persons physically assaulted her by a sharp 

weapon and due to that she sustained grievous injuries on her 

person.   

Subsequently, Tezpur PS Case No-222 of 2022 was registered 

under section-326/325/323/34 of IPC and thereafter, the above-

named accused person was apprehended and produced before 

this court on 03.02.2022 and since then the accused has been 

languishing in judicial custody.  

On scrupulous perusal of case diary, it also disclosed that the 

I/O collects sufficient substantive implicating materials against 

the above-named accused regarding his involvement with the 

alleged offence. From the medical report submitted before this 

court, the following injuries are found:- (i) 4cm x 2cm x 2cm 

lacerated wound over right parietal scalp; (ii) 2cm x 1cm x 1cm 

lacerated wound over left parietal scalp; (iii) 2cm x  
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0.5cm x 0.5cm lacerated wound over right pinna; and (iv) 0.5cm 

x 0.5cm abrasion over left forearm. Although, the medical officer 

failed to give any opinion regarding the nature of the injuries 

allegedly sustained by victim Rajib Hussain but the nature of 

injuries as displayed in the medical report appears to be more 

serious and grievous in nature. Therefore, at this stage this 

court finds sufficient implicating materials against the accused 

person regarding the alleged offence and realese of the accused 

from judicial custody shall hamper and temper the investigation 

of the I/O. 

 The alleged offence-325/326 of IPC are non-bailable and 

cognizable in nature. The nature of alleged offences deserves 

meticulous interrogation. More also, the I.O also deserves a fare 

chance to open the entire jacket from the alleged incident 

holding a proper and comprehensive investigation.  

Therefore, bearing in mind all the aspect this court not finds 

anything sensible upon which the bail prayer of accused named 

Sri Sonmoni Bania may be considered at this stage. More also, 

the investigation is pending at prematured stage. Hence, in the 

result bail prayer of the accused is stand rejected due to devoid 

of any merits.  

Return back the case diary to the I/O in seal pack.  

Inform all the concerned.   

 

       Sri N. J. Haque 
          Chief Judicial Magistrate 
              Sonitput at Tezpur 


